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3 rCt 
1 r 	..  
C LLCC  

Delay in giving o 

grievance of the applic ant 	raised under 

Anriexure-3 dated 18.6.2004) has 

a cause of action for the apnl 

the Tribunal under Section 19 of the 

1985. It is the case of the applicant that C)fl 

should hold.territorjal activities/rost for 

some times to aualify himself for his future 
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attainments. 

in the aforesaid premises, having ic:r 

Shri K.P.Mishra, learned counsel for th 

applicant, this O.A. is disposed of iLh 

diroc Lion to Respondents to look to the 

grievances of the applicant as raised under 

inexure-3 dated 18.6.2004 and pass necessary 

orders by the end of July, 2004. Res. No.4, 

who has'been asked to join as x D.F.3., Cuttck 

(On transfer from the post of D.F.O., alanir 

West Division, 3alangir) has also entered 
0 

appearance in this case through Shri A.K.Mishra, 

Advocate. It is in this view of the matter, 	a 

the Re spindents, while considering the grievancE 

of the aoiicantçto give him a territorial 

ostinhould also keen in view that Res.No.4 

has already reported to duty at Cuttack. 

Send coiies of this order, along with 

copies of the 3.A.1to Respondents and free .1. 

copies of this order be handed over to 

Shri K.P.Mishra, learned counsel for the 

applicant, Shri B.Dah, learned Add.l.Standing 

Counsel representing the Union of India, 	I' 

Shri T.Dash, learned GoVt.Advocate representing 

the State of Orissa and Shri A.K.Mishra,learned 

counsel appearing on behalf Df Respondcon No.4 

(who have also been served with copies of the 

(JUDICIAL.) 


